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Salea Tall: Collecllona In DeIhl and New Deihl 

3168. SHRI VALMIKI CHOWD-
HARY: Will the Minister of HOME 
AFFAIRS be pleased to state: 

(e) the total amount of Salea Tax 
collection. in Delbl and New Delhi durinl 
196667, 1967-68 Bnd 1968·69 by tbe end of 
December, 1968 ; 

(b) Ihe lotal eatimated amounl of Ihe 
Sal. Tall Ibal was nol collecled durinl 
each period ; and 

(c) Ihe steps taken 10 elllure full col1ec-
tion of this tall ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOMB AFFAIRS (SHRI 
YlpYA CHARM" SHUI(.LA): (a) Separat, 

account. are not maintained for the collec-
tion of IIle. tal[ In Deihl and New Deihl. 
However, the total collection of lales tall 
In Union Territory of Deihl ia a. followa : 

1966·67 Rs. 1557.80 lakbs 
1967-68 RI. 1804.06 lakbs 
1968-69 R •. 1511.67 lakhs 
(upto December 1968) 

(bl The arrears of Sales Tall as on first 
April each Yl!Br Is aa follows: 

1966·67 
1967-68 
1968·69 

RI. 112.03 lakbs 
Rs. 149.56 lakbs 
Rs. 2~6.98 lakbs 

(c) The foJlowlnl atepa are beinl taken 
to realile the arrear. ellpedltlously : 

(I) Certificates Ire issued to the 
Collector for recovery of overdue 
amounts as arrears of Land 
Revenue. 

(2) Penal action as provided In tbe 
Act Is taken In cases of default. 

(3) Provision of demandin. s,curity is 
invoked in all cales wbere Ihe 
financial pOSition of Ibe dealer is 
either unsound or be is reported 
to be indulling in tall evadin. 
aClivities. 

(4) Action for cancellation of tbe 
Relistration Certificate is taken In 
case of dealers reported to be 
witbholding payment of tall. 

(5) 'Joint R,covery Drives' are con-
ducted twice in a financial year. 
Durlnl tbla period the Sales Tn 
Inspectors and Assl.tant Collector 
(Salea-Tall) jointly move tOlCtber 
10 contact defaulters of heavy 
amounts. 

(6) Tbe A.sHslnl Autborities arc 
asked to study tbelr DemaDd and 
Collection Realsters weekly Ind 
discuss witb tbeir field std tbe 
action to be taken for recovery of 
Arrean. 

(7) With I view to facilliate dl,pOl8I 
of pendilll collection cues, aD 
Aul.lant SalH Tall Ofllc:er b .. 
been Invited wltb tbe power of 
A.alilant Collector and IS bailiff. 
bave beeD Ippoint~ to eft'c~1 
r~.rIps, 




